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Kumhar Colony

Janta Colony

Colony No.5

Palsora Colony

Bapu Dham Colony, Sector-20
Labour Colony, Sector-26

Labour Colony, Sector-31

Gowala Colony near Railway Crossing

Shaheed Bhagat Singh Colony, Village Karson
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Randhawa Colony, Manimajhra
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Nehru Colony, Kajheri
Kuldip Colony, Sector-60
Adrash Colony, Badheri
14. Pandit Colony
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Electrification work for the following 4 Colonies have
been taken up :

1. Kumhar Colony
2. Janta Colony
3. Colony No.5
4. Palsore Colony

The Hon'ble Punjab & Haryana High Court has issued
a directive on 22.11.1996 for release of electricity
connections in the balance 10 colonies by 30th June, 1998.

Land Acquisition act 1894

3817.SHRI S.D.N.R. WADIYAR : Will the RURAL
AREAS AND EMPLOYMENT be pleased to state :

(a) wether the Land Acquisition Act 1894 (Amended
Act 1984) of the Central Act is being implemented in
Karnataka;

(b) if so, the total extent of private land acquired
under the above Central Act in Karnataka from coming into
force of the above Act, till date, District-wise;

(c) the acres of private land given back to the parties
by dropping acquisition proceedings, till date; and

(d) the reasons for dropping the acquisition proceed-
ings ?

THE MINISTER OF RURAL AREAS AND EMPLOY-
MENT (SHRI KINJARAPPU YERRANNAIDU) : (a) Yes, Sir.
The Land Acquisition Act, 1894 was in effect in the whole
of undivided India when the same was enacted and it was
again adopted by the State of Karnataka when the said
State was organised after independence.
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(b) to (d) Since the Act is under implementation for
102 years and even papers and documents classified as
“A — Class" are destroyed after 30 years, it is not possible
to collect and provide the total extent of private land
acquired under the above Central Act in Karnataka from
the date of the Act coming into force till today with District-
wise break-up of information. The same applies to the
number of cases and acrage of private land given back
to the parties by dropping acquisition proceedings, till date,
and reasons for dropping of the concerned acquisition
proceedings.

MPLADS

3818. SHRIMAT!I KRISHNA BOSE : Will the Minister
of PLANNING AND PROGRAMME IMPLEMENTATION be
pleased to state :

(a) whether Members of Parliament can give
financial assistance for repairs, renovation and construction
of schools even if the land on which the building stands
belongs to the school authority or trust as per MPLADS
guidelines;

(b) if so, the details thereof;

(c) whether Members of Parliament can assist Non-
Government Organisations (NGOs) for construction of old
age homes or orphanages on the lands belonging to the
NGOs; and

(d) if so, details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
and (b) Repair and renovation work is not allowed under the
guidelines on Member of Parliament Local Area Develop-
ment Scheme (MPLADS) except when the repairs are of
special nature for restoration/upgradation of any durable
asset. Construction of school buildings can be taken up
on land belonging to trust and private institutions If
these institutions surrender their land in favour of Govern-
ment, in accordance with Para 2.6 of the revised guidelines.

(c) and (d) It is not permissible to give financial
assistance out of MPLADS funds to Non-Government
Organisations (NGOs) for building Old Age Homes of
Orphanages on lands belonging to the NGOs.

Dispute between NTPC and Rajasthan

3819. SHRI PARSARAM MEGHWAL : Will the PRIME
MINISTER be pleased to state :

(a) whether there is any dispute between Govern-
ment of Rajasthan and NTPC over power tariff for gas
based power stations; and :
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(b) it so, the details thereof and the action taken
by the Union Government in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) @ (a) No, Sir.

(b) Does not arise.
Accommodation of CPWD Engineers

3820.SHRI R.L.P. VERMA : Will the PRIME MINISTER
be pleased to state :

(a) whether the Government, as per Supreme Court
orders have got vacant the accommodation from CPWD
engineers engaged in maintenance of essential services
in VWIP/VIP areas, round the clock;

(b) if so, whether the Government propose of
engage more engineers for shift duty;

(c) if so, the details thereof;

(d) whether there is any proposal under consider-
ation of the Government create a separate pool of
accommodation for CPWD engineers; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) In terms of
the Supreme Court Judgement dated 23.12.96, certain
categories of out of turn allottes of type Ill and above
accommodation shall face eviction which also includes
CPWD engineers engaged in maintenance of essential
services in VVIP/VIP areas, round the clock.

(b) and (c) No such proposal is presently under
consideration of the Government.

(d) and (e) No specific proposal in this regard has been
received by the Government as on today.

[Translation]
LPG Connections

3821.SHRI VINAY KATIYAR :
SHRI DHIRENDRA AGARWAL
SHRI P.C. THOMAS

Will the PRIME MINISTER be pleased to state the
number of persons who have been provided LPG
connections by his Ministry on out of turn basis during the
last six months, month-wise ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU) :
The number of LPG connections released during the
last six months (August 1996 to January, 1997), is as
under :

PHALGUNA 28, 1918 (Saka)
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Month Ur-\io. of LPG connections
August, 96 833
September, 96 151
October, 96 134
November, 96 78
December, 96 111
January, 97 281
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Clearance to Power Projects

3822.SHRI VIJAY KUMAR KHANDELWAL
SHRI RAVINDRA KUMAR PANDEY
PROF. OMPAL SINGH ‘NIDAR' :
SHRI MULLAPPALLY RAMACHANDRAN :
SHRI KASHI RAM RANA :
SHRI B.L. SHANKAR :

Will the PRIME MINISTER be pleased to state :

(a) the number of power projects including private
and gas based are awaiting clearance from the CEA at
present, separately, State-wise;

(b) the estimated cost, capacity of each project;

(c) whether several proposals have been received
by the Union Government from the State Governments for
setting up of power projects in their respective States;

(d) if so, the details thereof, State-wise;

(e) whether any of these projects have equity
participation from any foreign country; and

(f) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) and (d) As
on 31.1.1997, 13 proposals received for setting up of power
projects (5 in the State and Central Sector aggregating to
632.8 MW and 8 in the Private Sector aggregating to 2486
MW) are currently under various stages of examination in
the Central Electricity Authority (CEA) for accord of techno-
economic clearance. The State-wise details of the projects
are given in the attached Statement. Accord of techno-
economic clearance by CEA to these schemes will be
subject to their tying up to necessary inputs/linkages and
furnishing the essential data/clarification sought for by CEA,
which cover statutory and other clearances from the state
and central agencies, fuel and other linkages, environment
clearances.

(e) and (f) The projects at SI. No. 9, 11 & 13 are
proposed to by set up as Joint Ventures as indicated
therein.



